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MINISTRY OF FINANCE
(qu-ﬁuut of Revenue)
(cmrm BOARD OF DIRECT TAXES)
New Dethi, the 28th July, 2010
No. MOIGmwm&h!

50, 1849(E)— In exercise of the powers conferred in sub-secuone (1) and (2) of section 120 of the Income-tax Act, 1961 (43 ot
1961) the Central Board of Direct Taxes hereby makes the followmg amendments to the notification of the Government of Indxa,
Ministry of Fmance Depart_ment of Revenue, Central Board of Direct Taxes number S8.0. 732(E) dated 3 July, 2001 namely -

1. In the said notification, in Schedule-1, for serial numbers 1 2,3, and 4 and the entnes relatmg theteto. the followmg senal
numbers and entries shall, respectwely, be substttuted namely -

o [@ ) @ 8 — — 8

“1. Commissioner of | Hyderabad, |In the State of Andhra (a) Persons referred to in | {a) In the case of companies reglstered under | |
Income "Tax, | Andhra "Pradesh, - | item (a) of column 6), the Companies Act, 1956 with the name|
Hyderabad-l . - | Pradesh’ Districts of Hyderabad | being companies | beginning with any of t.he alphabet ‘A’, or ‘B’ or

and Ranga Reddy. = - |registered under the|C'or D’ or F’;

' : Companies Act, 1956 and _
having registered office in
. the area mentioned in
. column (4);

(b) personé being | (b) In the. case ef “an individual, who is a

item (b) of column (6); or a secretary in the companies mentioned at
' item (a) above; .

individual referred to in | director or a managing director or a manager.

[GVE ST Ltk ]
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persons

(¢) being
individual or Hindu
Undivided Family,

referred to in item (c) of
column (6), and residing
within the territorial area
mentioned in column (4);

(d) persons referred to in
item (d) of column (6)

being other than
companies "deriving
income from = sources

other than income from
.business - or profession
and residing within the
| territorial area mentioned
in column (4); '

(e) pérsons referred to in
item (d) of column (6),
being " other than
companies deriving
income from business or
profession and whose
principal place - of
business is within the
territorial area mentioned
in column (4); '

() persons referred to in '

item (d) of column (6)
being companies
registered under the
Companies Act, 1956,
and having registered

(c) persons having principal source of income
from ‘salary’;

(d) persons whose principal source of income
is from any activity associated with movies,
films, television, music, art, photography and
such other entertainment industry of similar
nature, including audio or video production,
distribution, - display, . software = support,
infrastructural - support, technical support,
financing, stage shows and also including
cases of. artists, video and d15c Jockeys cable
and radio operators.

1
'
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>éfﬁo‘c' ‘in  the

- area
mentioned in column (i

il
-.‘37".'\‘*

[ Commissionerof

Hyderabad-II - -

Hyderabad
Andhra’ 4}
Pr’adesh

In the State of Andhi'a
Pradesh-

{a) Dmtnéts of

| Hyderabad - and Ranga
-Reddy ) )

‘.

| the area’ mentioned#in
| column (4) and other
than persons refcrred to .
in item (d) of column 6 of' .

(a) Persons referred to:in
item . (a) of column 6),
being = ‘companies
registered - under the
Companies Act, 1956 and’
having reg;stered offi

SenalNo 1:

(b) bemg :
s ~_mdw1dua1 crred to in

item (b) of Column (6);

(a) In the case of comparnies regstered*under

the Compsries Act, 1956 with the name'

begmmng with-any of the alphabet ‘E’, or ‘G’ or |

‘H’or T’ or {I’ or K’ or T";

t

s

) ﬁ'; the case of an mdlvidual who is: a -
‘director-or a managing director or a manager | ||
rora sepretary m the compamcs menhoned at

Lo .
———

. -*Reddy Dlstnct*

| income . *:ﬁ'oni

- by,

= (c) per;)ons rﬁ‘erred to ﬁi»:

othe_x_' than income- from

denvmg
sources |

(A) Rajendra Nagar ‘busingss : or profession’
| {Bj Shamsabad and reéi dnfg within. the
{©) Maheawaram e térrit area mentioned

(D) Moinabad '»m ltmn ﬂif of column (4),
Ey Shm'linmpally T RN i
1.{F) Vikaral , '(d)personsrpferredtom

2} Shabad item (c) of column (6), |
-»(H;Chevella ‘being - other . ~ than

) Nawabpet _ compames * deriving

{J) Mominpet {income from business or |

K Basheerabad | profession - and whose

T

¥

o«
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(L} Yalal

(M) Tandur

(N) Darur

(O) Pargi

(P) Dona

(Q) Gandeed .
(R) Marpally
{S) Kulkicheria
(T) Pudur

(U) Peddemul
(V) Shankarpalle
(W) Bantaram

principal
business is within the
territorial area mentioned
in item (b} of column (4});

place of ‘

(c) ; District of
Karimnagar

(d) Mandals of Medak
District:

(A) Sangareddy
(B) Sadasivapet’
(C) Zahirabad
(D) Kowdipalle
(E) Jharasangam
(F) Kalher

(G) Kohir

(H) Kondapur

() Kangti

(J) Manoor

{K) Munpally

(L) Narayankhed
(M) Nyalkal

(N) Patancheru
(O)Ramachandrapuram
(P) Raikode

(é) persons referred to in
item (d} of column (6)

‘being other than
companies deriving |
income - from  sources

other than income from
business or proféssion
and. residing within the

‘territorial area mentioned

in item (c) of column (4);

(f) persons referred to in
item (d) of column (6),
being  other than
companies,
income from business or
profession and whose
principal place of
business is within the
territorial area mentioned
in item (c) of column (4);
and :

(Q) Andole _
(R) Pulkal (g) persons referred to in
(S) Ragode item (d) of column {6

deriving .

(d) all cases of .persons referred to in
corresponding entries in items (e), (f) and (g) of

.column (5); -

(e} In the case of an individual, who is a
director or a managing director or a manager
or a secretary in the companies mentioned at
item (g) of column (5).

s

]

¥l
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(T) Alla&urg
(U) Tekmal
(V) Jinnaram

'| (W) Papannapet
| (X) Kulcharam

(Y) Narsapur -
(Z) Hatnoor

companies
registered  under -
Companies . Act, 1956,
and having r,egistered
office. in area
mentioned .in item- (c) of
column (4);

being

{h) persons, -  being
individual referred to in
item (e) of column (6).

the. ‘

Commissioner of
Income-tax,
Hyderabad-IIl

Hyderabad,

Andhra
Pradesh

In the Statée of Andhra
Pradesh, - ‘

(a) . Districts of
Hyderabad and Ranga
Reddy.

registered

(a)- Persons referred to in

itemn -(a) of column (6),
beirig companies
] under the
Gompanies Act, 1956,

and having registered |

office in  the area

mentioned in item (a) of | -
other|

column {4) and
than persons referred to

in item (d) of column 6 of :
| Serial No. 1;

{b) persons being
individual referred to in

item (b) of column (6);

(a) In the cs. of cémpanies registered under
the Comparn.cs Act,
begmmng with any of the alphabet R’, or ‘S’ or

‘U’ or V' or ‘W’ or X’or Y’ or ‘2’;

(b) In the case of an individual, who is a
director or a managing director or a manager
or a secretary in the compames mentioned at
item (a) above;

1956 with the name |-

(b) Hyderabad Municipal

Wards, 6, 7, 8(1),. 8(2),

8(4) and 9,

(c} persons referred to in
item (c) of column {6},
other
deriving
sources

from
than

income
other

| income from business or

than companies |

(c) Cases. other than those whose principal
source of income is from ‘Salary’;

profession and residing

(e Enﬂ—ll/:hli:]
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within the temtonal area

mentioned .at item (b) of | .

column (4);

(d) persons referred to in
item (c) of column (6},
other than companies
deriving = income from
business or profession
and: whose
place . of business is

within the territorial area |

mentioned in item (b) of
column (4) and who are
not covered by item (d) of
column 6 of Serial No. 1;

principal |

{c} Dutdct of Kumool
) Mandals of Medak
District. .

,oﬂggt Vthan

(e) all.cases referred to in
item- (d) of column (6),
companies

(d) all cases of persons referred to in
corresponding entnes in 1tcms (e) # and (g) of
column (5); _ ‘

(A) Slddipet .\t u - | derivings income  from
1 (B)Gajwel it i'sources ;. other. than)(e) In the case of an mdlwdual who is a |’
(C) Wargal ~ lincome from. ‘business or | director or a managmg director or a manager
.(D) Nanganopr - :: | profepmcm and residing | or a secretary in the companies mentioned at
(Ey Jagdevpur™" within”  the territerial 1tem (g) of column (5) ‘
(F) Kondapak areas men'aoned in items
{G) Mulugu ' 1 {c) and (d) of column (4);
'(H) Chinna Kodur- o T \
{I) Dubbak ' () persons referred to in |
(J) Mirdoddi item (d) of column “(6), |
(K) Doultabad - other than companies
(L) Toopran deriving . income from
(M) Chegunta business or prof_ession
(N) Shankarampet and  whose pnnmpal
(Chinna} - place of business. is
(O} Ramayampet withinn the  territorial
(P) Medak areas mentioned in items. .
) Shankarampet (A)

| (c) and (d) of column (4); |

-9
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. na referred to in |
(@) .of column (8),{the €
" eompamea '

,,,,

I “in item (a)'of ‘or a secretary in the compamea mentmned at
 column (4} and who are | item (a] abaVe ‘
not covered by item (d) of
column'6.of Serial No. 1;

) In the State. of Persot in - (c) persons whose pnnmpal souree of mﬁeme f
Andhra - Pradesh, itém (0) of column- (6), | is othér than ‘Salary’;
| Hyderabad Mumcxpal beingﬂ - other  than

Wards 1 to § companiea - deriving
'Hyderabad.- income .. from  sources
) 2 . | other then income - from

- . . | business . or . profession
e ‘ | and residing within the

o



territorial area mentioned
in item (b) of colutnn (4);

(d) persens referred to in
item (c¢) of column (6),

being other than }

companies deriving

.income from business or

profession and whose

principal place of

business is within the
territorial area mentioned
in item (b) of column (4);

(c) District
Mahabubnagar

of

(e) persons referred to in

item (d) of column (6),
being other than

_companies deriving

income from sources
other than income from
business or profession
and residing within the
territorial area mentioned
in item (b} of column (4);

(f) persons referred to in
item (d) of column (6),
being - other than
companies deriving
income from business or
profession and whose
principal place  of
business is within the
territorial area mentioned
in item (b) of column (4);

(d) all cases of persons referred to in
corresponding entries in items (e), (f) and (gj of
column (5); ' '

(e) in the case of an individual, who is a
director or a managing director or a manager
or a secretary in the companies mentioned at
item {g) of column (5).”.

81
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_ ‘ ' (g) persons referred to in
|item (d) of column (6},
| being companies’
registered - under the
Companies Act, 1956 and
v » having registered office in
. g ’ , the area mentioned in.
' item (b) of column (4);

(h) 'p'ersc;n's, being
individual referred to in

item (e) of column (6).

" This notification shall come into force from the date of publ_iéaﬁioﬁ in the Officie’ ~ -

[F. No. 187/28/2005-1TA-1}
RAMAN CHOPRA, Director (ITA-])

! -

Note —_ 'I’hc principal notlﬁcatlon was published in the Gazette of India, Part II Section 3, Sub-section (n), vide, nurnber S O. 732(E),
s dated t.he 31 July, 2001 and lasﬂy amendeéd, vide, number S.0. 1843(E), dated 27t May, 2010.

Printed by the Manager, Govemment of .India Press, ng Road, Mayapuri, New Delhi- l10064
and Published by the Controller of Publications, Delhi-110054.
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